ARVEE ENTERPRISES
Vs,

GOVT. OF NCT DELHI

I, Dr. Hemant Kumar Gobil, Deputy Health Officer , Rohini Zone, North Delhi
Muticipal Corporation, do hereby solemniy affirm and declare as under=

1. That the deponent is presently working as Deputy Heaith Officer , Rohini Zone, North
DMC and is well conversant with the fhcts of the present case,

2. That the aforesaid original application (OA) is pending adjudication before this
Hm’H;r'Tn'bumL .

3. That in compliance of the direction of this Hon'ble Tribunal vide order dated
02.07.2019 the present affidavit is filed in regards to the action taken against an illegal
bare well'in Shop No, 13, CSC-7, DDA Market Sec-16 Rohini . Delhi without any valid
relevant provisions of the respective authority. The original petition had mentioned an:

illegal boring in Shop No. 19:and not shop no. 13,

4. That in compliance of the directions of this Hon'ble court, a letter was sent to Dielhi Jal
Board and to the concerned SDM for a joint inspection 1o be carried at the property in
question and the market as a whole.

5, That there was o illegal bore well in Shop No. 19, CSC-7, DDA Market Sec-16
Rohini , Delhi but in the same DDA market another water cooling plant in shop no. 13
‘having a valid HTL on the basis of valid and legal DJB connection was having & hidden
“bore well in shop no. 13, which was hidden under pucea floor and hence could not be
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5. 100 the ekt Shiw G Noace: e Sectkon 4| 7397 of DMC Act:1957 Vo3
given by Sat, Rand, Mis Ganga Water Cooling Plant, Shop No. 13, CSC-T. DDA Market
Sec. 16 Rohini . el vide Mo, DHOMRZD1 97748 dafed 04.09.2019 o show Eause 15 12
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+ That the Health trade livense was revoked vide onder dated 06,09,2019 for violating the
teris and conditions of the Health trade License by indulging In the malpractices of
having & bore well in addition 10 a legal DIB connection which wiss tnken o abain the
WL bt was Hoodwinking the authorities by using the boring.

&, The licénse had been initially granted because the plant had o legal authorized DIB
commection. The license for water coling: plant was renewed on the basis of Delli Jal
Board connection proof and the hidden fTisgal boring remained undetected dud f0 puces
fooring over it

9. That upon receipt of the compluint which was for shop no. lf,nnillmllbm‘:t:ﬂm
M.Hmwsm of whole market, the licensed Water cooling plant was Tound
having an hidden bore well, near shop No. 13 of sume market.

10. Thet the concemed SDM office has levied a fine of Rs. 20,000/~ o0 o ovwmer for
illegal ground water extraction taking place by setting up of illegal bore well

11 That in compliance of the direction of this Hon'ble Tribunal vide order dated
(2.07.2019 . the concerned Public Health Indpector{PHI) Shri Vijay Yadav was served a
mema No. DHORZ2019/395 dated 02.07.2019 which has been duly replied. He had
‘enrlier focused on-Shop Wo. 19 a5 mentioned incourt esse where no boring was found.
Imm[ﬂﬂpnml:d out thit o boring exists near shop Mo, 13 in same market. 11 was
submitted by m-mmmumlﬁw boring nesr shop Mo, 13 was done in 2 hidden
mwhymvaing It up with permarent flooring and the same wes nol VISIBLE on a
normal inspection. That an apology has been given by the concemed PHI and he assures
‘that his wionld be carefiol and vigilant in future and hos dilipently corried the necessar
pliance of the orders of the hon'ble Tribunal along with SDM & DIR.




3 The health department issue a Closure Notice vide No. ngﬂﬂ
d11.09.19 to the owner Smt. Rani of (anga Water cooling Plant for violating

the terms of HTL.

14 The owner of M/s Ganga Water cooling plant which had done the illegal boring
in addition to legal DIB connection, had committed an offense bu causing Public
health hazard and hence the department has “SEALED" the WCP on 26.09. 2019,

Niw that the court orders have been fully complied with and concermned’ officials
have underiaken to be more eareful in future, it is' humbly submitted that the

Hon ble court be requested o close the matter.

RESPONDENT
DY. HEALTH OFFICER/ ROHINI ZONE
'HDRIE DELHI MUNICIPAL CORPORATION.
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